207 Papers laid

[ Shri Dalbir Singh ]

(1) Review by the Government on the
working of the Hindustan Organic Chemicals
Limited, Rasayani, for the year 1969.70.

(2) Annual Report of the Hindustan Orga-
nic Chemicals Limited, Rasayani, for the year
1969-70 along with the Audited Accounts and
the comments of the Comptroller and Auditor
General thereon. [Placed in  Library. See
No. LT—900/71}

Emprover’s Provipent Funps Scueme anp
STATEMENIS

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABILI-
TATION (SHRI BALGOVIND VERMA):
I beg to lay on the Table—

(1) A copy of the Employeees' Provident
Funds (First Amcndment) Scheme, 1971
(Hindi and English versions) published 1n
Notification No. G. S. R. 579 in Gazettc of
India dated the 24th April, 1971, under sub-
section (2) of section 7 of the Employees Pro-
vident Funds Act, 1952, [Placed in Library, See
No. LT—901/71]

(2) A statement (Hindi and English ver-
sions) showing reasons for delay in laying the
above Notification, [Placed in  Library. See
No. LT—902/71]

(3) A statement (Hindi and English ver-
sions) under direction 19 of the Dircctions by
Speaker, in reply to points raised during Hall-
an-Hour discussion on the 16th June, 1971,
regarding influx of refugees from East Bengal
and their rehabilitation. [Placed in Library. See
NosLT—903/71}

ANNuAL Reporr or 1. I, T,, Mabras, Cer-
TiriED AccounTts of I, 1. T., DeLui, A SiATE-
MENT RELATING THERETO AND ANNUAL REepORT

or Inntan ScaooL or MINES, DHANSAD

SHRI K. 5. RAMASWAMY : Ou behalt of
Shri D¢ P. Yadava, 1 beg to lay on the
Table—

(1) A copy of the Annual Report (Hind{
version) of the Indian Institute ol Technology,
Madras for the year 1969-70, [Placed in Library.
Ses No. LT—903/71]
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{2) (i) A copy of the Certified Accounts of
the Indian Institute of Technology, Delhi for
the year 1969-70 along with the Audit Report
thereon, under sub.section (4) of section 23
of the Institutes of Technology Act, 1961.
[Placed in Library. See. No. LT—804/71)

(i) A statement (Hindiand English ver-
sions) explaining the reasons as to why the
Hindi version of the above Accounts could not
be laid on the Table simultaneously. [Placed
in Library. See. No. LT—905/71]

(3) A py of the Annual Report (Hindi
and English versions) of the Indian School of
Mines, Dhanbad for the year 1969-70. [Placed
in Library. See. No. LT—906/71]

GujaraT Poppy CapsuLes (Ampr ) RuLes
AND A STATFMENT RELATING THERE10

SHRI K. S. RAMASWAMY : T beg to lay
on the Table—

(1) A copy of the Gujarat Poppy Capsulcs
(Amendment) Rules, 1971, published in Noti-
ficatton No. GH/ SH/3012/BPA-1271/32046/P
in Gujarat Government Gazette dated the 24th
June, 1971 under sub-section (4) of section 143
of the Bombay Prohibition Act, 1949, read
with clause (¢) (iv) of the Proclamation dated
the 13th May, 1971, issued by the President in
relation to the State of Gujarat. [Placed in
Lisbrary. See No. LT—907/71]

(2) A statement cxplaining the reasons for
not laying the Hindi version of the above
Notification. [Placed in Library. See No. LT—
908/71]

12.33 hrs.
CONVICTION OF MEMBERS

MR. SPEAKER : I have to inform the
House that I have received the following com-
munication dated the 11th August, 1971, from
the Judicial Magistrate First Class, New
Delbi

“I have the honour to inform you that
His Highness Shri Madho Rao Scindia,
His Highness Shri Narender Singh and
Sarvashei. ...,



Assent to Bills

st wfe quw (zfeplt foeslt) : o
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MR. SPEAKER : I am quoting the message
I have reccived. I am not addressing the
House myself. I am reading what the Court
has written.

... I have the honour to inform you
that His Highness Shri Madho Rao Scindia
His Highness Shri Narender Singh and Sar-
vashri Hukam Chand, Bharat Singh, Phool
Chand and Onkar Lal Berwa, members of
the Lok Sabha, were tried at New Delhi
before me on a charge under section 188
IPC as they contravened the prohibitory
order under section 144 Cr. P. C. by AD.M
New Delhi, by raising slogans and staging
demonstration in favour of the recognition
of Bangla Desh.

“To day they were tried by me. I found
them guilty on their own voluntary plea of
guilt and sentenced them to undergo simple
imprisonment for one day.”

Those hon. Members are sitting here.

12.35 hrs.
COMMITTEE ON PETITIONS
Minutes

SHR1 A.P. SHARMA (Buxar): I beg to
lay on the Table Minutes of the First to Third
sittings of the Committee on Petitions held
during the current session.

»
m—

ASSENT TO BILLS

SECRETARY : Sir, I lay on the Table
following five Bills passed by the Houses of
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Parliament during the current session and ass-
ented to since a report was last made to the
House on 5th August, 1971 :—

(1) The Finance (No. 2) Bill, 1971

(2) The Indian Trlegraph (Amendment)
Bil}, 1971

(3) The Medical Termination of Pregnancy
Bill, 1971

(4) The Gujarat State Legislature (Delega~
tion of Powers ) Bill, 1971,

(5) The Punjab State Legislature (Delega-
tion of Powers) Bill, 1971.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secretary
of Rajya Sabha :—

“In accordance with the Provisions of
rule 127 ofthe Rules of Procedure and
Conduct of Business in the Rajya Sabha, T
am directed to inform the Lok Sabha that
the Rajya Sabha, at ity sitting held on the
1ith August, 1971, passed, in accordance
with the provisions of article 368 of the
Constitution of India, without any amend-
ment, the Constitution (Twenty-fourth Am-
endment) Bil, 1971, which was passed by
the Lok Sabha at 1ts sitting held on the 4th
August, 1971.”

Ea—

12.36 hrs.
ESTIMATES COMMITTEE
Fir13t REPORT AND MINUTES

SHRI K. N. TIWARY (Bettiah) : I beg to
present the following Report and Minutes of
the Estimates Committee :—

(1) Fifth Report on the Ministry of Agricul-
ture-Tractors and other Agricultural Machi.
nery and Implements.

(2) Minutes of the sittings of the Estimates
Committee relating to Fifth Report on the
Ministry of Agriculture.



